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12.53 hrs.

INDIAN TELEGRAPH (AMENDMENT)
BILL

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N.BAHUGUNA):
Sir, I beg to move ;

“That the Bill further to amend the
Indian Telegraph Act, 1885, as passed
by Rajya Sabha, be taken into con-
sideration.”

This is a simple Bill in which it is pro-
posted that section 29 of the Act be deleted
and on the other hand, the requirement of
placing the change in rates and other in-
formation about the foreign mail may be
dispensed with; that it need not be laid on
the Table of the House.

The Bill has already been passed by
Rajya Sabha. It relates to a very impor-
tant measure, namely, deletion of section
29 whieh lays down that a telegram may be
stopped by the post office if in their
opinion it is likely to contain information
which is inciting or otherwise not condue
cive to general good.

The other amendment is about foreign
posts. Under the existing rules we are
required to lay on the Table of the House
all the changes that are made in relation
to foreign post, change of rates, change of
post offices in other countries, closing or
opening of new offices in other countries,
etc. which in the opinion of the Govern-
ment is not at all purposeful in so far as
it relates to the placing of these things on
the Table of ihis House.

1 have therefore only to say that this
is @ very innocuous measure but a measure
for which there was a great public demand -
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namely, deletion of section 29. The Press
Council demanded that that section should
be deleted, because in 1969 a journalist in
Jamshedpur was arrested on the ground
that he was sending a wire which contained
some wrong or false information. The
Government of Bihar and the Government

of India intervened and the journalist was
released and the case was withdrawn.

Subsequently Mr. A. D. Mani, a

member of the upper House broght forward
a private Member’s Bill and the Govern-
ment gave an assurance that they would
look into the matter and consider the desir-
ability thereof and give the matter their
best consideration.

At a number of meetings of the All
India  Journalists Federation similar
demands were repeatedly made—for dele-
tion of this particular section, because in
the opinion of
tantamount to

the journalists it was

providing an
apparatus in the hands of the telegraph
department to harass the journalists.
(Interruption) 1 was saying that voices
were raised at the forum of the All India

Press Federation; voices were also raised
at the Press Council.

SHRI SHIVA CHANDIKA (Banka) :
In Jamshedpur the principal of the

workers’ teaching institution is being haras-
sed under this section.

SHRI H.N. BAHUGUNA : 1t is
additional information for which I am
grateful to my friend. All that 1 say is
that this clause was liable to be misused
because the telegraphist is not a person
with either legal or judicial knowledge to
determine the quality or nature of the
information, whereas under section 153 IPC
and some other sections we have all the
powers to see that any information likely
to incite communal tension  cte., is
punished and can be taken cognizance of.
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It was, therefore, decided that this parti-
cular section, which was likely to be
misused, might be deleted.

13.00 hrs.

So far as rates and other information
about foreign mail are concerned, the
requirement of placing them on the Table
of the House is being deleted because
experience indicates that there are ten or
twelve changes every month, and some of
the changes are beyond the control of this
House. We cannot determine and decide
where a particular post office should be
Icated in Canada, America, Congo or
Brazil. We cannot determine and decide
whether they should devalue or re-value

their currency. All these factors go to

bring about changes in the rates of our
foreign mail.

1t is, therefore, requested that through
this measure the House permit us to avoid
the necessity of placing the foreign mail
rates on the Table of the House. But they
will certainly be notified in the Postal
Guide, Volume No. II, and continue to be
sent to the Library of the House for the
information of the Members.

May I submit, therefore, that the House
may Kindly accept this innocuous measure
which on the one hand meets the require-
ments and demands of the people, and on
the other hand, omits some unnecessary
work ? T move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend
the Indian Telegraph Act, 1885, as
passed by Rajva Sabha, be taken
into considorat‘on.”

SHRID. K. PANDA (Bhanjanagar) :
lbcg to move :
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‘“Ihat the Bifl further to amend
the Indian Telegraph Act, 1885, be
referred to a Select Committee

consisting of 8 members, namely :

—

(1) Shri H. N. Bahuguna

(2) ShriS. M. Banerjee

(3) Shri Jyotirmoy Bosu
(4) Shri Indrajit Gupta

(5) Shri M. Kalyanasundaram
(6) Shri Shyam Sunder Mohapatra
(7) Shri Arjun Sethi; and

(8) Shri D.K. Panda

with instructions to report by the
last day of the first week of the
next session.” (2)

The reasons for moving this motion
is two fold.  Firstly, with regard to the
rates of telegrams fixed by the Govern-
ment, I have to say that both telegrams
which are sent as telegrams and telegrams
sent by post as express letters are being
charged the same. To consider whether
that is justified, it is necessary to send
the Bill to the Select Committee. Accor-
ding to my information, 30 per cent of the
telegrams are sent by post. If it is not
sent as a telegram, the same charge should
not be levied.

With regard to the penal provision
which is going to be deleted by this amend-
ment, I submit that there must be some
provision to detect the real culprits who
send false news. In the name of one jour-
nalist, another man who is opposed to that
man can send some news and see that the
innocent person is punished. Thercfore,
some device has to be there to indentify the
real culprit and punish him.
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[Shri D. K. Panda]

From these two points of view, I feel
that the Bill should be sent to a Select
Committee.

SHRI H. N. BAHUGUNA : Sir, I
very much welcome the concern of the hon.
member about the basis on which we fix
our rates with reference to internal mail.
We also appreciate his view that the real
culprit should always be apprehended, who
sends false news in somebody else’s name.
This is exactly the reason why we are dele-
ting section 29, because under the IPC,
there is ample authority for necessary
police enquiry to fix the responsibility and
apprehend the real culprit. That facility
being available, it is no use having section
29. Therefore, the hon. member need have
no apprehension on these points.

So far as' the rates are concerned, the
amendment now being sought to be made
is completely different and has no relation
to what the hon. member has in his mind,
because foreign rates are determined in a
particular manner not because we can in
this House order that these shall be the
rates for such and such country. There
certain international commitments which
we have to honnur. It varies due to the
devaluation or revaluation of certain
currencies. We cannot say that the dollar
shall not be devalued or the Mark shall
not be floated. Therefore, the change in
rates is governed by factors beyond our
control. Each time the rates are changed,
cven if the paper is the laid on the Table
of the House, and even if it is discussed by
the House, the House cannot change or
unmake it. Similarly if a new telex faci-
lity is opecned, each time if I have to lay
a paper on the table of the House, the
House can harldy applaud or condemn the
closing or opening of a telex service in
relation to some other country. {f the hon.
member has some basic changes in his
mind with reference to the Act ns a whole,

that is another matter. For the present,

these two innocuous things may be per-
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mitted to go. So faras the other things
ara concerned, they are matters for detail-
ed consideration, if at all we need any
other change in the Act itself, because, so
far as the international rates are concern-
ed, under the law I am required to place
them on the Table of the House, and any-
thing that is placed on the Table of the
House can be the subject matter of scrutiny
of the House. So, the House can discuss
it. Therefore, that is already provided

under the existing law and I am not dis-

turbing that particular thing. So, I would
request Shri Panda to withdraw his sugges-

tion. for circulation of this innocuous Bill,

which is already overdue. The demand

for this particular Bill, with special refe-
rence to section 29, had been made since
1960 and it is only now that we are able
to make it. I hope he will help us to pass
it. With these words, I would appeal to
him to withdraw his motion for reference
of the Bill to a Select Committce.

SHRI D. K. PANDA : I {ully appre-
ciate the stand he has taken and the point
which he has already made. But the words
are ‘‘the rate for the time being in force
for transmission of messages within India”.
That specific point raised by me has not
been answered by the Minister. To that
effect distinction and differences are there.
Suppose a person gives a telegram and it
is not sent as a telcgram. Still, heis
charged for it, even though it is sent only
as an cxpress letter for which the charge is
20 paise. Since such type of telegrams cons-
titute 30 per cent of the total number of
telegrams, why should they not be charged
only the: charge for an express letter ? That
point has not been answered.
wers that satisfactorily, I will
my motion.

If he ans-
withdraw

SHRT M. N. BAHUGUNA : Under
the existing arrangement and our rules it
is incumbent on the post office to send a
telegram as a telegram.  But suppose the
lines are out of order, or some mechanical

defect appears—there are some such occa-
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sions though I do not agree that the per-
centage is 30 per cent—

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : It is more.

SHRI H. N. BAHUGUNA : If Shri
Jyotirmoy Bosu helps me in Calcutta the
occasions would be very few and far bet-
ween. I would certainly call on him and
scek his assistance in setting things right
at that end.

So far as telegrams sent by post are con-
cerned, a person who has despatched that
telegram is entitled to complete return of
his moner minus the postage charges. That
provision already exists. Unfortunately,
it was not being followed. But I must
tell you that I have given strict instruc-
tions that even without a demnand from him
we should try to follow that rule and
wherever we have not been able to send a
telegram as a telegram a rcbate should be
made available to the person concerned in
the shape of postage tickets or something
of that typc. That provision is already
there.

SOME HON. MEMBERS rose—

MR. SPEAKER : If anybody wanted
to speak, he should have spokeq before the
Minister got up to answer.

SHRI JYOTIRMOY BOSU : I have
to speak on behalf of my party. He was
speaking on the amendment.

MR. SPEAKELCR : We have followed
a procedure, which was wrong. Actually,
the Minister should have got up to reply
at the end of the general discussion.

SHRI H. N. BAHUGUNA : I thought
nobody was intcrested in speaking.

MR. SPEAKER : Shri Bosu can speak
on the clauses.

SHRI JYOTIRMOY BOSU : I will
Spcak cither on genoral discussion or on
third reading, not on clauses.

SRAVANA 18, 1893 (SAKA)

(Amdt)) Bill . 270

MR. SPEAKER : I am sorry, some de-
parture from the procedure was made.
Now, after the Minister’s speech there can-
not be any speech. Then I was looking
for somebody to get up. Nobody got up and
the Minister started replying. Now, what
about the amendment moved by Shri
Panda ?

SHRI D. K. PANDA : Sir, I want
to withdraw my amendment.

MR. SPEAKER : Has the hon. Mem-
ber the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.

The amendment was, by leave, withdrawn.

MR. SPEAKER : The question is :

““That the Bill further to amend the
Indian Telegraph Act, 1885, as passed
by Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

St gFR W wEE@ (RAT) ¢
weTeT HENR, AT SqATEIT FT e § |
g3 ¥ F1IA A&

weger AT Wq S § fw
mghaAT A IF ] F 1 ¥ 2 a7 &
AT ¥ FIW & qIA AqAG IS0AT
FATAT |

st gFR AT WA : g HaAT
oF WA & fag g ar) AfFT s
HEAT HT @ g T 2| ¥ %
gea ¥ fad 34 gzm g A
FXH KUY T AT s ¥ gmvas
FT
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N TR wE (TEAr)
HeaT wEEd, 3@ Ak & haar fafara
EEEd wa ¥ g @, faed
marg aeer w1 arel § wfafafa of
F1q@ F Arage WA §RA A7
qATH IST W & |

MR. SPEAKER : This was agreed upon
in the Business Advisory Committee that
no quorum question will be raised during
lunch hour. I very much regret that any
quorum question should have been raised.

The question is :

«That Clauses 2 to 4 stand part of the
Bill.”

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the

Title were added to the Bill.

SHRI H. N. BAHUGUNA : I move :
““That the Bill be passed.”
MR. SPEAKER : Motion moved :

“That the Bill be passed.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, we have heard the hon.
Minister with rapt attention and have
cooperated with him as best as we could
but from the performance of the Tele-
phones Deptt. in regard to safcguarding the
interests of its clients we have known at
our own cost that our telephones have
been frequently tapped. Thc Minister has
surrondered the Telephone Deptt. into the
hands of the policomen. When we were in
power in West Bengal, Mr. Jyoti Besu,
the Deputy Chief Minister's telephone us-
ed to be tapped by the policemen with the
help of the Telephone Deptt.
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MR. SPEAKER : Mr. Jyotirmoy Bosu
please confine yourself to the Bill. When
somebody will see the proceedings tomo-
rrow perhaps he may excuse Mr. Jyotirmoy
Bosu saving that he used to speak like
that but what will he think about the
Speaker. So, please be relevant.

SHRI JYOTIRMOY BOSU : We have

come to this Parliament for exposing the
Government.

MR. SPEAKER : You do it within the
scope of this Bill as much as you like.

SHRI JYOTIRMOY BOSU : The scope
is very big.

Coming back to censoring of letters, we
have had enough confirming evidence in

hand that some chosen letters are censored
or destroyed in transit.

SHRI S. R. DAMANI (Sholapur): In
every country censorship is being done.

SHRI JYOTIRMOY BOSU : Mails are
allowed to be censored by the police with-
out the knowledge of the customer. The
hon. Minister can deny it if he likes but
we have enough evidence about it.

Coming back to service to the people,
there is a severe deterioration in every
sphere of postal service. As has been right-
ly pointed out, telegrams are often delivered
as surface mail. Itisa matter of regret
that taking advantage of your position as
a monopoly concern in that way, you are
fleecing the customers. You are charging
him for a telegram and are delivering the
telegram as surface mail.

Then, look at the condition of the extra-
departmental postmasters. They run in
thousands in numbers in various villages
on a salary which you cannot ecver ment-
ion in the civilised world. When you go
to the international conferences and  if



273 Indian Telegraph

somebody asks you, ‘“How much do you
pay to your village postmaster 2. if you tell
him actually what you pay, 1 will tell you
that will take a very dim view of you and
your department.

About the satellite communication
system we accuse Shri Bahuguna of negle-
cting Calcutta in this regard although the
expert opinion was in favour of having
this centre in Calcutta.

Then, what are you doing about the
backbone of the Postal Department, the
delivery peons ? They are terribly over-
worked. And what have you done about
catering to the needs of the skyscrapers in
the big cities ?

You have visited the Gole Post Office.

But did you compare the workload with -~

what it was ten years ago ? You have not.

What are you anxious to do ? You are
anxious to subsidise the telex to monopoly
press. They do not pay what it actually
costs There is an awful lot of arrears, I am
told.

I would like you to think of producing
telex machines in regional languages. The
advantages gained out of that will be that
at midnight when a Creed comes to the
press agency, the sub-editors sitting at the
other end would not be required to trans-
late it in the regional language.

~ \

Then, make the top executive body at
the Centre a body of the States’ represen-
tation, not in the half-yearly coffee party,
your Posts and Telegraphs Advisory Coun-
cil, T am talking about the real body
which decides policies and executes them.

About your performance, I am sorry to
say, it had been very bad. The Comptro-
ller and Auditor-General has been criticiz-
ing you. You had a telex exchange with
a capacity of 100 lines which was commi-
asioncd in Poona in April 1966. Although
the exchange had spare capacity and there
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was demand for telex "connections during
April 1966 to March 1968, there was delay
ranging up to 19 months in giving connec-
tions resulting in the loss of potential
revenue. This is how you are doing and
you come forward with a lame excuse.

The Auditor-General’s report is really
very bad. About excess requiring regulari-
sation, it does not speak well of your
department. Your total outstandings are
Rs. 196.38 lakhs. Ten overhead tanks were
completed between April 1967 and Novem-
ber 1970 for Rs. 2.93 lakhs without, how-
ever, arranging the source of water supply
and equipment. This is ridiculous. Your
arrears, standing with customers, are in-
creasing every day. In Appendix II of the
Auditor-General’s report it is said thaf the
total arrears have risen from Rs. 0.53
lakhs in 1964-65 to Rs. 137.05 lakhs in
1969-70. So deep-rooted mismanagement
is there in your Department that it is no
use bringing a small Bill to take certain
advantages. I say, it requires a thorough
probe and your Department must go
through a_thorough?, screening so that it is
made to serve the people of the country
properly and efficiently.

SHRI S. R. DAMANI (Sholapur) : Mr.
Speaker, Sir, I raise to support the Bill.

If you see the efficiency of the P& T
Department in the last 5-6 years, we find
it is deteriorating. The hon. Minister after
he has taken charge of the Department is
trying to improve it. But if he sees, he will
find that letters posted today are cleared

.after 2 days; the telegrams booked today

are delivered after 3 days and about trunk
calls, in small towns, trunk lines are not
working; not for a day, not for 2 days. but
for days together......

MR. SPEAKER : Mr. Damani, this is
not a general discussion.

SHRT S. R. DAMANI : There aro some
very important points which T want to
bring to the notice of tho hon. Minister.
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MR. SPEAKER : I will not permit it,
specially from a Member liké yourself.

SHRIS. R. DAMANI : I will take just
one or two minutes.

MR. SPEAKER : You can taken one
hour. But you should be within the scope
of the Bill. There is no question of time.

SHRI S. R, DAMANI : I wanted to
make some points to see how the efficiency
of the P&T Department is improved.
There is all the trouble by unions. They
are instigating them not to work, to do less,
work and so on. That is coming in the way
of efficiency. I want only to request the
hon. Minister that he should look into the
matter and bring about efficiency in the
Department as quickly as possible. As you
are not allowing me to raise all these

matters, | just support the Bill and resume
my seat.

1 QAo gAe TR (MT@YR) :
Mg, ¥ R adF ¥ N fqa e
R NI T E s w1 ogwdw
FATE 1IN 3w faw &) dar g ag
Tgd {1 Y § A S @ wan
Tg W agT & g @mtaw &1 afew
WA, & oow faxr A wzar 3 ary ¥
AT HA A &7 sqT9 wrwfwa FAT
ATEAT § | A g A gy F
TR wrads A gfw ¥ ww ¥
AT 9g= TG | AT T ST F qr
) & war e AR qrE W arg
orar g S, AY wre F7 W e
wrEia fear &, wradta 900 & #5710
ST ATHiaT Gear g (waem)

WUAW RERAT : ag w9 w7 A Ay
T ?
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Y G0 QAo iR : *fwy, § 9w
Ft afefa & mea< arar sgar g1 gH
TG T 0

AW AERT ;W FFrfaae
IEF FTFG 8 1.

SHRI N. N. PANDEY : I am not do-
ing an impossible task. I am just trying to
put some suggestions, through you,- before
the hon. Minister.

HAH WERT ¢ Ag M@ &
wrifaeet #1 mmer Tt g ?

SHRIN. N. PANDEY : As you are
not allowing me, with only this much that

I have said, 1 support the Bill and sit
down.
A

SHRID. K. PANDA : Now in the
whole functioning of this Telcgraphs
Department, there is substantial and dis-
astrous  deterioration, and
from my own experience
that  scveral
who are very poorly paid have been
punished twicc while our jurispru-
dence does not allow that, If some Post-
master has taken Rs. 2/-, then for that he
is departmentally Punished and also out-"
side and this has affected their morale and
now they are being dragged to the courts
and the cascs are pending for years to-
gether. Being an advaocate myself, I have
been appcaring in many cases where the
charges are that they have taken Rs. 3 or
Rs. 5 like that, such cases are going on.

especially
in Orissa

I can say Postmasters

As for the cfficiency, such things must
be put an end (0 and 1 want that there
should be a comprehensive plan for bring-
irg these things into proper order.

With regard (o other persons, so many
cmployees are there and in Bihar scveral
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cases are even to-day pending and these
cases should be disposed of immediately.

Now, as for the functioning of the
Department, the customers who have
taken.

sl Qo QAo iR : mweder WYY,
QAT e A AT W qaT 3
faor & @Ig & #wvgT Wr@r g 7 WT
¥ g #) gwiwa Ag &1, zafady &
T FT €7 @ISAT FATRAT §
(saagm)

That is more- important—a Police
officer entering into the Post Office and
beatoing up a person.

SHRI D. K. PANDA : I have alrzady

suggested that a comprelensive  plan
should be made.

MR. SPEAKER : Kindly be relevant
to the Bill before the House.

SHRID. K. PANDA : With regard
to safeguarding the interests of the cus-
tomers also, with regard, to telephones
now I find many a time they are
cut off and in spite of our best
efforts, on the second day or the
third day, somebody comes to attend to
it. This has also to be attended to.

With regard to runners in the village
post offices, they are poorly paid and their
pay scale has to be revised and that also
requires immediate attention.

With regard to telegraph rates, this is
a very vital problem because from every
quarter of the country we find that the
telograph rates are charged though they
are not being sent as telegrams. That
requires special  attention of the hon.
Minister and 1 hope the hon. Minister will
definitely make a statement here that such
differential and unjust rates will be
Stopped.
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gto FERtAITIAW qiF (W)

Hege wgAa, 9% @1 g fadms ot

weIq fFar mar §, 9g@ WEr & AR
Tad A} ¥ +1¢ fq9 arqg FE Ag-
et arg @ &1 R T 5@ wEER
FT AH AT gC { Fg II@ #} A&
HIAFT eqrA @7 ITZAr g, S
fawir @ grafrgg § 1 @H QAW
st w7 dre § - fE@Re AT Ity
I I F grEeg §, STEr W F
araey #, Tq A0 & graew § o
WTHF a7 qqeT gl, Iq a1 T 9
¥ & gzra &7 graarT fwar war g

HLqLT WEIRA, gl dF  qg«r
qIT FT §FY §, I§d aR W
AAAE §A ST X Farar R fqR
GIFERI FT FE Q1T ITHR wviage
gfsz & 974 gIT FT wAWEAT gwr
QAT ], T FTW § ITHT A &
P GAGT AT ATIAF FET § |
qgar 3w §, Afew war fR &Y
frag frar § 9 o9 a@] 1 W%
At amqwr sqr fewmar argar @
qT3: @A ¥ wrar § fF gart agr ardy
Fr &1 sgawar @, S H aw ¥
HEA qEHE a1 fawrer qg qfw

MR. SPEAKER : May 1 remind you
that the scope of the Bill is not about
that ? This Bill is something very specific;
the scope of the Bill is limited ; it is not
to be a general discussion on the whole
range of thc Posts and Telegraphs
Dcpartment.

3o weFlwIVAW qi¥: & 7
fAdea w3& @t w@r ar f& ar o
& aru § wfww dar sra weor
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[sTo @ed arTga iR
afFr  vaF  gFEA @
fawmita sgaear &, a7 . 9% ad &
¥ ¥ §g gaR A Q1 & gwwar g
f& 9a8 garwr aga wer @ @

qIU 29 ¥ Y wmgwar g fF
A ¥3 gRY A9AT g, I AT
AT §, IAFT AT F AFAT g,
38% faa® FraaEt @ gwdr ¥
AT FT W FGETIAY T agd
TSt wfears gaR g wyd ) W
Jd & 5 mawe fafva gwe &
THAT AR A § §, Jrer 3w +Y
gaear gAR Ay g, afewaa &
TEA § A= AR g7 &, A fafwe
waaq FT ATA 93T FL AR TSF
wer-feae F@Er aEX E, wa ¥
W gata A @we §, fow ¥
TR AT AN F O G TF 71 Y
ZEX FY qH GATAT hAFT  seqaedr
AT TTAT B THAT § | GHF AT 0F
ag FGT AT @ §, W qve gfgar
F A/ fAY o5y ¥ 0w fadw
aEar §, ag AF §, AfeT @ My
T w1 2 fferse goow R frar
g A 1 K AT wEr e sw
TR N gETET A @I F Ay
TgemET g fF eI @d S
FT TG A T q_A A7 g 3y,
Y 3 & W AN AT IIAT AR
§, Wiy S @ @A
srawtd @ (Far § 1 oo g N
e fod a1 aw fagy ar
@ & AR wRwEm 9T agad
FEAW Y, @ AANTF @A ¥ ag
W SqTRT W, Tad WA A )

Rar & oot war d—zw waww
w7 Ay IS gu BA gy fayw w)
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UG 9T I@T §, 4Y IAF meAT 5@
F AT G 9T qwar, AfwT T 0
& A#T e wfed wow g
& e 93 ey faww N @ oay
U FT 97T NfAY | qrd & Qe
a1 dee-mfefasy F ark § faa
THIT T TAIEAT WIS AT IE Bt
L R, SEH AT A% T, M 3agear

F1 I &, a9 & WIFT IRy GG
AED T

13.30 hrs.

[MR. DEPUTY SPEAKER in the Chair]

HIT 29 FT g1 & g9 347
3 fafeaa o€ w1 & qur fran
qrd &1 & A WY qGA a1 @ g
qq W wTAT mwesr ¥, gger
&3 ITAT Y, qg D ¥ eggear
AR F A foqd s9ar F71 geary
&), SIEAT W gurd gu W W
3 Tar g fagarw 2

AN s fag (awEA)
arAdT IuTener wEtEw, &  mrosr
3T & "rard § fF sad T8 AT
s wfuftaw 1885 gz sqd
faa1t wFz ¥ w1 waEr wm@T
frar & @ gWew fadgs @57 gifgw
QW JAT qdT wxar § o qfF
AT q27 F O @wa w7 T 2
W AR F W AT W' A ag-
T wad "fe® 7 5T 7w favas >
@ 4 AT F AT g § Gy
f& oot 3 qdawarsl ¥ fAy =T @
W 4 & F9C & waT wfgs qrofaat
TR A 0 XN weRr ® I aw
§ @ifoa cwwr argEr ) ww Faverw
¥ AT 4 A SN sqaear Y vk § ag
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q1RT 29 F1 frsrer A7 A ) W qA
ag Izar § f6 Aty qIeal & wW
# 3@ THIC AT AT IqA T g TF
oS! gETe fedr qar & fasvaar
arEdY &, GTHR 3@ AT 1 fAwE
FT F1E wgfaa ava gavar Fngal & (&
AAAT I F qAAIT qIEAl ¥ A
fraga s awar g f& sw ang
qIHTE & A a8 wfeard @ g
wafs g NE aAqifss  Faw
JoidY & a9 aEifs 9w @ faam
qe F) W Y qAGT  qIeq Agr gar
g o9 g AW F wfas faem-

amml F1 Wi F@ & ¥ 3T

faaal &1 qraq FIAV § qF FI AQT
g f% T 97ar & g wfadvrdq F7
ATEIW FL @ 2 | W 519 gw w4~
aifas geal F1 TCEAT FIAT A §
ar 3a  WANT aEq gL T
T AGdT F FIT ATHT FW & | A&
feafa & ag aia e F agf sy &
qIAAIE  |IEG aaq A WL
qred #4T ¢ 1 2§ faw & ;¢ew a9r
FAAT A @AY A 59 W@ F
/IAAE wAY S A gea & amig A
argar ¢ 5 91N witqaw Y Swar
T AT FT AT & qGEAE g AR
SEFT  GEAWY G  GHTACTA F
AR § S AR JAqH F gEA
qA &, IEFT TQAAAAT T W FA
¥ fag ges st 3fer § e 3
WX 1@ qrd w1 fAgy frat g fred

TxHIfar #t eaaaar N @ AT 1@
% wra-gre ¥ g3 GEIAT AW K FAAT
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a% fasaer €7 & 95’9 @@ | z@Efag
# ArAy geel ¥ wg F@r g F
za fadas ¥ Y a8 swwara fwar war
gfrarm 29 M fagrw fear @@
| 3y wrEifed 1 A wmamawar A&
g1 & ag W oRiw FT ATEAT g
& faa g ageqt 7 3@ fq9as
qT gAgA & wearg fao § I arfew
AT AR I AFEAY 9T F AL
aug Y ga AR FrEl § oA
guryr tar fazarg g & zq fadasw &
gI B 3§ AT A IAG% A qgl W
A AT FIA AT W@ & |

Z Wl & 919 § gu fagqw v
gifas @ra FIAGTg )

SHRI H. N. BAHUGUNA : I am
grateful to the hon. Members for making
suggestions about the working of the P&T
Department.

off gwR Wy wTAA . JUTSAH
wgRy, @37 ¥ wwgfa Af &
0 (ewEWT) CCt @IT A AT OAIH X
gag ¥ fmaw a¥ gu § S@N @
afegda w1 fifsg ar g3 +1f safa
TEN g |

MR. DEPUTY-SPEAKER : I think
there was a gentlemen’s agrcement.

N TEA meR . 8 o9w
99 Gl 7% WET Iorar 41 fE
fastag geargad FA A @ g F
forafea gy & WX o qrdt & sy
gragiarqa@rgsr 8 v O ay
a% qg sare AgY Iarar wryar fee
FHY A ?
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SHRI H.N. BAHUGUNA : Mr.
Kachwai raised this point before the hon.
Speaker and the hon. Speaker reminded
Mr. Kachwai that up to 2 p.m. we had
the sanction of the Business Advisory
Comnmittee, and even then he™ has raised
this point. His objection should be ruled
out,

MR. DEPUTY-SPEAKER : I can only
request Mr. Kachwai not to insist on it,
but if he does, there is no other way out.
Please do not insist.

DR. MELKOTE (Hyderabad): This
question has already been decided at the
Business Advisory Committee that the
question of quorum should not be raised
during this period. Once it has been
approved, it cannot be objected to now.

MR. DEPUTY-SPEAKER : I think we
are losing more time in discussing this.
If you do not withdraw it, if you insist,
I will have to call for the quorum. If you
start arguing over it we only lose time.
Will you kindly withdraw you demand ?

ot gwa 9T wgATT ;¥ 393 I9%
MTAWTE

MR. DEPUTY-SPEAKER : Let there
be quorum. Let the bell be rung.—Now,

there is quorum. The Minister may
continue.

SHRI H. N. BAHUGUNA : Sir, I am
grateful to the Members for pointing out
the deficiencies in the working of the
P& T department. But limited as the
Bill is, I would only say that all the points
raised about the working of the telegraphs,
the telephones, and the postal services,
during the budget debate, were answered
by me, and I am trying my level best to
improve the services. I hope I will have
the co-operation of all hon. Members
including Mr. Jyotirmoy Bosu in putting
the house in order. I amn facing
preat  difficulties, and I must tell
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the House that -especially in the eastern
sector, where full co-operation of the
workers is still not available, I hope it
should be possible for us to improve the
situation with the assistance extended by
every section of the House.

So far as the provisions of the Bill are
concerned, T am grateful to the Members
that they have not adversely said anything
about it except for a doubt which Dr.
Pandey raised about section 29. I want to
assure him that the Government does not
want to make use of that particular power
because it is more safely exercisable under
under section 153 and section 505 of the
Indian Penal Code. Since we have those
provisions where a wrong or false infor-
mation or a rumour is actionable, and the
Government have power to take action, we
do not think it necessary to have the power
with the telegraphist to say, ‘“‘I withhold
the telegram; it is not correct.” He is a
person who cannot determine or decide—

o NEHATT@W qiT :  Star
& agdr fa3za frar a1 5 qaar oy
F 9z @A A B A QNY, W
FE AT SHIATT 7§ @ 97 UF X
¥ ZA AT AT A AN W w19
S AT F1E FrAag w34 | gafag

T8 99 5 A1 qa &7 wrg 99 are
F AFTFY § )

SHRI H. N. BAHUGUNA : Section 29
was in the hands of the people who used it
once, and the Goverameat had to with-
draw evea that. That incident happened
in 1969 in Jamshedpur; a journalist was
held or something like that and action was
taken against him. The Government had

ultimately to express regret because it was
not correctly done.

Now, for example, the Jun Sangh may
feel that sending a certain type of wire by
them is in the interest of the nation, and



285 Supplementary

my telegraphist may feel that it is not in
the interests of the nation to send that
wire and that is likely to incite communal
tension. To give a telegraphist that power
is not a correct thing as it is likely to be
misused. We have got other .deterrencs
and we do not want to make use of powers
in places where they cannot be correctly and
judiciously exercised. One of the dicta
relating to power is that it should be used
correctly and judiciously. If there isa
doubt about such a proposition, the best
way is to renounce that power and make
use of the power in some other way.
Under the Indian Penal Code we have
enough power to deal with such type of
erring people.

With these words, I hope the Bill will
be passed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That the Bill be passed.”

The motion was adopted.

13.51 Hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL)

DEMAND No. 25. GRANTS-IN-AID TO
STATE AND UNION TERRITORY GOVERN-
MENTS (MINISTRY OF LABOUR AND REHABILI-
TATION)

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,20,00,00,000 be gran-
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ted to the President to defray the

charges which will come in course

of payment during the year ending

the 31st day of March, 1972, in res-

pect of ‘Grants-in-aid to State ‘and

Union Territory  Governments*
(Ministry of Labour and Rehabili-
tation)’.”

DEMAND No. 66. EXPENDITURE ON
DISPLACED PERSONS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 80,00,00,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1972, in respect of ‘Expen-

’ 9

diture on Displaced Persons’.

SHRI DASARATHA DEB (Tripura
East) : These Supplementary Demands for
Grants are made in connection with provi-
ding relief to the Bangla Desh refugees. In
supporting them, 1 wish to make some
remarks on the working of the Reliof and
Rehabilitation Department in various
States, particularly in our State.

Before that, I wish to draw attention to

the statement of the Prime Minister made
on 4th August, which appeared in the
papers, in which she said that the refugoees
were the guests of India and that we would
look after them for a few months more. 1
do not know on what basis the Prime
Minister has come to that conclusion.
Does she think that Yahya Khan's Govern-
ment will be driven out of Bangla Desh
within a few months ? Or does she pro-
pose to exert pressure on the freedom
fighters and ask them to come to a politi-
cal settlement on terms that may satisfy
Yahya Xhan?



